CENTRAL AUMINISTHRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

U.,ANB.2423/94

Ngw Delhi, this ths 13th day eF~Dmmﬁmber, 1994\

HUN'BLE sHRI P.T.THIRUVENGADAM MEMBER(A)

Vo.K,Kapur
A 41, Chandar Nagar -
Nanakpuri sefipplicant

(By Advocate Shri KBS Rajen)
Vs.

1+ Union cof India throughs
The Secretery,
Depaptment of Defence Production,
South Bloeck, New Delhi.

2. The Director Gensral Juality Assurencas,
Ministry of Defence,
Departmsent of Defence Product ion
South Block, Neuw Delhi,

3. The Jirsctor of Uuality Assurenca{Naval)
R.K,Puram
Jest Block No.3,
New Dal hi, s «Respondents,

(By Advocite Shri MK Gupta)

| ORDER_(Oral)
SHRI P, T,THIRUVEN GADAM_MAMBER_(n}

This O.A. has besn filed chillanging the
ordsrs of transfer of the applicant from Furidabad
to Medak with affect from 26-10-1994, An interim

order was pesssd on 7-12-94 directing the maintensncs

of status quo for a period of six days, The
raspondents hdve filed a4 short reply oppesing the

above reliaf,

2. When the case came up for further hearing
today the lsarndd gounsel for the applicant rsfarrsﬁ?
to the request for voluntary retiremsnt meda by |
the «pplicant., Howsver it is the cass of the
raspéndanta thet the voluntary retirsmsnt could
not ba dcceptsd since the notices issued so far
by the «applicant are couched with conditicns/ ; 
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allagations. I do not have  to go intoc thes
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vﬁluntery ratirement notice 48 it}ia not the
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subjsct matter of this 0.A, Howsver I note if
the issue regarding voluntary retirsment is gett la
batuween applicant and the departmant, thae relisf

sought in the U.a. would become infructuous,

3. The ld. counsel for the applicant aftaer
consulting the applicant who happsans to ba praa&nﬁ
in the court gives an undertaking scross the bar
that the applic<nt is now prepared to submit
short requast for voluntary retirsment without
Any conditions/allaget ions and would retirs

voluntarily on 30-4-95 subject to the period

betwesn the dats of submission of voluntary

ret irement notics and 30-4-95 being trezted as

lsave due .ngluding LHAP/LAR, = In case
| avajlable

adequite lsave is nuot L*\%ts cover  this periuod,
oL

his reguest for voluntary retiremsct would be
af fective from an earlier datas upto uhich lzave
iz availabla in his credit, It is alsoc assurad
that the vulun?ary retirement notice submitted

48 above will not be withdreuwn,

4, The lsarned counssl for the respondants
aftar obtaining instructions from the departmental
representat ive shri Y.,C.sharma, Assistant Directer
who is present in the court wgrees that ths

department would sccept the unconditiocnel voluntary

retirement notice (without amy allsgations) b,
other stipulations as sbovs.
5. In the circumstances the merits of this

0.A, have not been gone into , “The applicant
his
may give / voluntary retiremsnt notice which
should bs unconditional and without any =llenations,
sagreasd to by him,
This should be done within three days from today.as/
The respondgnts shall asccept the voluntary retiremsnt

and tre«t the period betwesn the date of application




arl 30-4-95 as lesave due including half pay leavs {%?\
subject to such lsave being available to Biscredit .
If thers is deficiency of lesve to his credit the
uaiuntary retirsment notice shall stand gﬁ@@ptad
from the date by which ths ledvs available te his
credit gets exhausted. The applicanﬁ iz also |

restrained from withdrawing the voluntery retirement

nutice)&s already orally agreed to.

6. In the circumstances the U.4, is disposad
of as infructuocus. Jhers shall be no order as teo
costs.
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(PeToTHIRUVENGADAM)
Member (A}
12 Dec 1994
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